UNIVERSAL SOMPO GENERAL INSURANCE COLTD ‘3

Standard Fire Special Peril Policy (Commercial) — Add ons

1) Hire Purchase or Lease Agreements / Interest of Other Parties — Clause
(UIN: IRDAN134CP0010Vv01201819/A0006V01201920)

The insurable interest of only those lessors, financiers, trustees, mortgagees, owners and all other
parties specifically noted in the records of the Insured shall be automatically included without
notification or specification; the nature and extent of such interest to be disclosed in event of
damage.

Where the insurance covers the interest of more than one party, any act or neglect of an individual
party will not prejudice the rights of the remaining party/parties; provided the remaining
party/parties shall, immediately on becoming aware of any act or neglect whereby the risk of
damage has increased, give notice in writing to the Insurer(s) and on demand of Insurer(s) may
require.

Notwithstanding the foregoing paragraph it is understood and agreed that in the event of any of
the parties referred to herein being entitled to the benefits of any 'Concessions Agreement', which
it may have entered into with the Insurer(s), the said 'Concessions Agreement' will take
precedence over the foregoing paragraph.

Subject otherwise to the terms, exceptions and conditions of the Palicy.
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